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ORDER

A report has been field by the IRP in this case. As per his report,

pursuant to the publication effected in daily newspapers, he received no other
claim. In view of the same, the Petitioner herein was the sole creditor.
The management of the Corporate Debtor was taken over by the IRP. Vide his
report, he has submitted that the company is solvent, functional and making
good progress. The claim of the Operational Creditor has been satisfied, a fact
confirmed by Mr. Anuj Mirdha, Ld. Counsel for Operational
Creditor/Petitioner.

Since there are no other claimants, the claims of the Operational
Creditor have been fully satisfied, the IRP submits the steps for resolving the
claim of the Operational Creditor has been satisfactorily disposed off. As
nothing further survive, the petition under Section 9 of the IBC stands
successfully resolved.
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